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$~104 
* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

            Date of decision: 24.04.2025 
+  W.P.(C) 5240/2025 & CM APPL. 23843/2025 
 CH B N CHOWDARY           .....Petitioner 

    Through: Petitioner -in-person. 
     Versus 
 UNION OF INDIA AND ANR        .....Respondents 
 

Through: Mr. Jagdish Chandra, CGSC 
with Mr. Tushar Arora & Mr. 
Shubham Kumar Mishra, Advs. 
for R1. 
Mr. Ravinder Agarwal, Mr. 
Manish Kumar Singh & Mr. 
Vasu Agarwal, Advs. for R2. 

CORAM: 
 HON'BLE MR. JUSTICE NAVIN CHAWLA 
 HON'BLE MS. JUSTICE RENU BHATNAGAR  
  

1. The present petition has been filed by the petitioner, praying for 

the following reliefs: 

NAVIN CHAWLA, J. (Oral) 

“  1. This Hon’ble Court may graciously 
quash the final order passed by the Hon’ble 
Tribunal in O.A.No.1054/2025 dated 
01.04.2025;  
2. Kindly quashed the entire proceedings by 
directing the Hon’ble Tribunal and 
respondents to take the decision-making 
process by releasing the full pay and 
allowances for equivalent to the Selection 
Grade;  
3. Pass, such other order or further orders as 
this Hon’ble Court may be deemed fit and 
proper in the facts and circumstances of the 
case, in the interest of justice and to meet the 
ends of justice.” 
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2. The petitioner had approached the learned Central 

Administrative Tribunal (PB), New Delhi (hereinafter referred to as 

‘Tribunal’) by way of Original Application No. 1054/2025 (O.A.), 

seeking the following reliefs: 
“ 8.1 To direct the respondents to release the 
full pay and allowances, granting the 
increments on due dates from 1st January, 
2025 to 1st March, 2025. 
 
8.2 To pass any other order as may be deemed 
fit by this Hon’ble Tribunal.”   
 

3. The learned Tribunal found that, leave alone the petitioner not 

being a member of any Government service, he had at best appeared 

to be an IAS aspirant who had undergone coaching and training at an 

Institute, and thus had no locus standi to claim any such relief from 

the Court. The learned Tribunal, therefore, found that the O.A. was 

not maintainable before it. 

4. We find that the contents of the present petition are completely 

vague and do not help us understand the grievance of the petitioner. 

5. We, therefore, are constrained to dismiss the same as being 

devoid of any merit. 

 

NAVIN CHAWLA, J 

 

RENU BHATNAGAR, J 

APRIL 24, 2025/PR/My/DG 
    Click here to check corrigendum, if any 
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